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IN oz,HE CENTRAL ADMINISTRATIVE TRIBUNA.1 
CUTTACK BENCH, CUTTACK 

O.A./T No 	 199 
41, 

 

ppI!cant ( s) 

Versus 

.........Respondent ( s) 

Office note as to 
Sr.No 	Date 	 0 r d e r s 	 action(if any) 

taken nn order 

4.1.95 It was n nt toned on beha if 
- 

of the petitioner that he is no longer 

interested to proceed with this case4 K—~  
S hr I Ak ha ya Mi shra, learned Standing 

Counsel has no objection. The 

petitioner is permitted to withdraw. 

The application is dismissed as 

withdrawn. 	
.. 

ME MBER DM''RT IVF) 

9 t1VVI C L 

*LQ } 
O) cJUQ1i) (jL 

QiV 

cit 	1-t' c.L 	t(4- 'Qvl 

'Th 

D cl~ '~ LQ 


